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New Oelhis Dated this the 25th day j August, 1 998,

HOM ®BL E M R. S. R. ADIGE, \/I CE CHaI fTI AN ( a) .

Shri R.Bharti,

S/o shri Chhotan Lai Bharti,

fl/o 22 Qj rn ally an a,
ri e a rut (LP ) ■ • <> ..< ?pplicant,
(By Adsocatej Shri Harwir Singh, Proxy)

Versus

1, Union of India through
the SQcratary to the Gout,of India,
PUnistr/ of ODmmunications,

San char Bhauan,
Neu Delhi,

2» The Sacretary,
Department of Tsl ecomm uni cations,
Saochar Bhauan,
Neu Delhi,

3, The amber Services,
Telecom, O^mmission,
Sanchar Bhauan,
N eij Delhi,

4

4

4, The Advise r(HR O),
Telecom Oemmission,
Sanchar Bhauan,
Neu 03lhi,

5. Shri R.N.Goyal,

Advise r(HRD),

Teleoom Oomm ission,

Sanchar Bhauan,

M'eu Delhi,

6, Chief General Manager,

Mahan agar,

Telephone Mi gam Limited,

Khurshid Lai Bhauan,

NBu telhi *« Respon den ts.

(ay Advocate; Ms.Geetanjali Gael,
proxy counsel for Shri V, K, F?ao),
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Present; Applicant in person.

11 can !" f iS i f S^27?98' p r ay ing fo r

am en dn ent in 0 A.

Issue notice to Respondents on f'1 A»

returnable uithin 2 ueeks,

List on 5.10,98,

Later,

Sbri Harv/ir Singh, proxy counsel for

Shri K.C.flittal for the applicant appeared

^  and upon instructions of his client Sh ri fl.R,
Bharti who uas present in the Osurt, sought

permission to withdraw the 0 a» Pepnission is

granted.

2. The Oa is dismissed as withdrawn. If any

grievance survives thereafter, it will be open to

the applicant to agitate the same in accordance

with law, if so advised. No costs.
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(  3. R. ffoiG/T )
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